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LOK SABHA 

Th.rldflY, April 11, 1985/ 

ChltrQ, 21, J907 (Sala) 

The Lok Sabha met at 
Eleven 0/ the Clock. 

(MR. SPEAKER in the Chair) 

ORAL ANSWI~RS TO QUESTIONS 

(En,lishl 

CoIla.- of JiJtroyer of <...keular Rail..." 
CalcuU. 

*38S. SHRI NARAYAN CHOUBBY: 
Will the Minister of RAILWAYS be 
pJeuse d to state : 

(a) whether 'he f1yov~r of Circular 
Raitwa)l' in Calcutta coJJ.lpscd (,lll 23 
February, 1985; 

(b) if so, t he re8S(~nS thereror; 

(c) the condition ('\f thost'" wOfk,"rs Whll 

were seriously injured: 

(d) whc1h(.'r (J(Wl rnml"'nt have paid nny 
com~ensation to the injured workers; and 

(e) if 10, the rate of compensation and 
the total amount of compensation p:tid or 
to be paid 1 

THE MINISTER OF RAILWAYS 
(SHRI BANS) LAL) : (~l) Western sIde 
of the foot over- bridge adjoining 
Armenian Ghat Levd Crossing collaps~d 
on 13rd February. 1985. 

(b) The incident took place due to 
.Iip, .. " of wedlcs cnuscd by vibration, 
chitin. concreting. 

tt) Out of the three workers of the 
~ntl'a.ctol' a4mitlod to the R.ailwa~ 
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Hospital, two have been discharged. The 
third is progressing well in the Hospital. 

(d) &. (e). Ex-grati~ payment at the rate 
of Ri. 500/. hu been made to each of the 
three injured work.,s. Compensation 
will be payable by tft. contractor as admis
aible under the Workmen's Compensation 
Act. 

saRI NAIlA YAN CHOUBBY: Sir, 
you are aware of the recent ac<Zidcnt 
whic.h took place involvinl Amritsar 
EJtprcss when more than 40 penons died. 
It is also due to the contractor who did 
not fulfil his obligations. Naturally ~ the 
poor passengers who were tra vening from 
Bihar and U.P., more than 40 pet&GdI&, 

were kiJJed. It has become a fashion 
these days to employ contractors for such 
civil works which previously were not doqe 
by the contractors. Here, the reason liven 
is that tbe iaoident took place due to 
slippage of wedges caused by vibrations 
during concreting. There must be certain 
Railway officers who were inspecting tbe 
work of the contractor who was doina the 
joh. There must be D.E.N., A.E.N. and 
I.O.W. incharlle of the work. I would 'Hoe 
to know what they were doing and what 
was their function. 

About the compensation paid. a very 
meagre ex-gratia payment at the rate of 
Rs. SOO has been made. The accident 
took place on 23rd February, 1985. As 
per the Government's own confession t one 
person is atill in the Hotpital. The 
Government is satisfi~d with an eX-lratia 
payment of Rs. 500 that has been made 
and the reet will be made by tbe 
contractor. 

As you know very welJ, tho pr~ 
emptoyer is the Railways. the ~~lwV' 
being the J)rincipal employer .. the Railwa,s 
are responsible for payiq the comp_l\
tkm in I\tll .nd for everythlQJ eJu~ 
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So, my ftrst question is as to what was 
the Joss to the Railways on account of 
this accident, what were the Railwar 
officers, D.E.N., A.E.N. and I .. O~ W.'4ol& •• 
what is the name of the contractor and 
wht'&er he bas been blacklisted or not. 

1411 .. SPEA~Il: Such a lona question. 

SIII..I NARA Y AN CHOUBEY: He 
understanda everything. 

MR. SPBAKER : You have made it 
coaplieateci. 

IHRJ BANSI LAL : The loss incurred 
by the Railways in this accident is to the 
tune of Rs.. 26,000 only. The Inspector 
of WorM incbaqe of the foot overbridge 
wIao was held indirectly responsible bas 
beell taken up and he has been discharged. 
The work was anotted to MIs New India 
Construction Company at an appn'ximate 
cost of R.I. 6 lakhs. 

[ T,...,.",loIIJ 

SHRI NAR.AYAN CHOUBEY Was 
b. ~listed or not ? 

Mil. SPEAKER : This wil) have to be 
SeeR. 

IBIlI BANSI LAL : We shalt see to it 
wben a decision in this regard is taken. 

(&,11,,111 

SHRI NARAYAN CHOUBEY: My 
second question is, .... I had even told the 
Railway Minister personally ...• tha t the 
employment of contractors in tbe jobs of 
Indian railways has always beeD done 
departmentally '-.ach as. deep screeniag. 
re-raiUn, and changiua of sleepers, since 
the year 1853 when the railways first 
came, \lP to ~be year, 1983 and J would 
like to know whether 'he railways Win 

thiJlk not to o~pJoy contractors in such 
jobs due to which the &afety of the 
raUways is in danaer. 

SHlU BANSI LAL : The contract IY-- cannot be eliminated. 

SHJU NA.R.A Y AN CHOUJJEY : These 
jobs should Dot be siven to contractors. 

MR. SPEAKER : How can you Sa) 10 ? 
Accident may happen bere or thero. How 
c,n you prediCj;t such a thin.? It is 
\lflPredictabl.. It is irrelevant. . 

SHRI NARAYAN CHOUBEY 
Contract labour should. not be employed 
for such jobs. 

COD ...... 01 MulMd .. PartJ V ...... 
Rail Li. iato Broad Ga..-

·386. SMRI SAHEBRAO PATIL 
DONGAONKAR : Will the Minister of 
RA lLW A YS be pleased to state : 

(a) the amount of money to be spent 
on the conversion of metre gRuge rail line 
from Manmad to Parli Vaijnath into broad 
gaulc rail line; and 

(b) how many ycarc; will it take to 
complete the project? 

THE MINISTER OF STATE IN THB 
MINISTRY OF RAILWAYS (SHRf 
MADHAVRAO SCINDIA) : (a) The 
work is bein, taken up in phases. Phase-I 
of thb prujc\.l Ulvolvcs conversion of 
Sl.ction from Manmad to Aurungabad 
(114 Klns.) at an anticipated cost of Rs. 30 
crores. The total expenditure incurred on 
Phase-I, UPh) February 1985 is Rs 7.88 
crores. 

(b) The compktion of this project will 
depend on availability of funds during the 
coming years. 

( TrtursJQtion] 

SHRI SAHEBkAO PATIL nONGA
ONKAR ; Mr. Speaker. Sir, 1 would like 
to know from the hone Railway Minist-er 
why Government do not take any firm step 
with rc,.rd to conversion of metre lattP 
line into broad aauge line ."der Manmad
Parh Project in spite of tbis question 
havina been raised repeatedly. Althoulb 
the late Prime Minister, Sbrimati Indira 
Gandhi, and the former Railway Minister, 
Prof. Madbu Da ndavate, had Jiven 
assurance that this work would be comple
ted by 1983 yet the work is ,oinl on at a 
very slow pace and paucity of fundi il 
given as reason ror It. It the work COAti· 
nues with the present s.peed, it will not be 
completed even durin, the no~t filly ),car. 


